IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A 1354/93,
B.Chinnareddeppa

Vg,

Dt., of Order:29-~4-94,

...Rppiicant

1+ The Chief Post Master General,

AP Uircls, Hyd-1,

2. The Pgst Master General,

AP Souther Region, Kurnool-515 005.

3. The Juperintendent of Post Offices,
Head Post Office, Tirupathi-517 501,

Counsel for the.Applicant

wuunzel TOT Lhe Mespondents
CORAM:

THE HON'BLE SHRI A.B.GORTHI

»
»

.e .Hespdndanta

Shri- B.Rajendra

Shri N;U.Raghaua Reddy,
Add 1,CGSC :

:+  MEMBER (A)
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BA 1354/93. Dt, of Order:29-4-1994,

(Crder passed by Hon'ble Shri A.8.Gerthi,
Member (A} ).

* * *

The prayer of the applicant is for appointment

on compa ssionate grounds,

2. The applicant is the second son of Sri B.Siddaiah
th, while working as Postman.uas invalidated from service
on 7-2-1989, The employee subsequesntly died on 21-10-90
leaving behind his widow, 2 sons and a daughter. The
applicant,i@hu is the:secand s0n regusstad  far appointmént
on compassionate grounds. But his request was rejected

by the Raspohdants. Hence this D.A.

|
3. In their counter affidavit the Respondents stated

that the request of the apﬁlicént was duly considered

by the Circle Selection Commitéee and was rejected an
meritsg ?lthough the applicant's request was re jected

on 29-3-1990, the applicant came-up with this 0.4, only

on 27-10-1993. It is further clarified by the Raspondents
that the retired employee was paid terminal benefits

besides monthly pension of Rs,375/- plus relief as undar:-

I

DCRG e %.a,?gsf-
GPF --  #s.9,328/-
CGEIS - Rse1,820/-

’

Encashment of EL - fse24B842/~

. i
{L/' Total g— R5e22 4,685/~
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Copy toi=~ I
1. The Chief Post Master General, A.P.Circle, Hyderabad-1.
2, The Post Master Gensral, A.P.,Southern Region, Kurneol=-005.
3. T.e Superintendent of Post Orfices, Heed Post Orfices,
Tirupathi-=501. : :
4, One cepy to Sri. B.,Rajendra, advocate, 8-3-230/8/29/A6
Shravanthi Nagarg Yousufguda, Hyd=45,
5. One capy to Sri. N.U.RagnéQa Reddy, Addl. CGSC, CAT, Hyd.
;6J One copy to Library, CAT, Hyd.
.7. {lne spare copy.
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4. Further the eldest son of ths employes aged

‘ . o ‘ _
30 ygars is marrisd and is runningkfhop at Tirupathi,

The only. daughter of the employee had been married.

Taking all the facts and circumstances, the selection

committee found that the case of the applicant did
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meriﬁéﬁgﬁra proval for appointment on

not ﬂﬁd’ ]
compassicnate grounds, : T
Se This ‘application was listed for dismissal as

on the previous ocassion nona'apprear;ﬁ.For the
apblicanf, Even today there is no rEpraseﬁtation
for the applicant but we have perused the material
before.us and heard learnsd counsel for the Res-

pondents. It is apperent that the case of the appli-

vaint wlLy consigerea by the Lircle Selecticn Committee
A :

and was rejsctad on merit, The reasons stated in the

counter affidavit are gufficient for rejection of

appointment on bompassionate grounds, In view of the
above, - we find that the applicant is not entitled to

the relief t:laimlb The 0.A. is therefore dismissced.

No costs.:
(A.8,G0RTHY)
Member (A)
Dt. 29th April, 1994, |
Dictated in Open Court. K. '
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IN THE CENIRAL ADMINISTRAfIVE.TRIBJNAL
HYDERABAD BENCH AT HYDERABAD:

T

)

THEE HON'PLE MR.JUSTICE V.NEELADRI RAO\
VICE CHAIRMAN Y

1D

THE HON'BLE MR.A.B.GORTHI s MEMBER(AD)
TD :

4 ."\\
THE HON'BLE MR.T¢CHANDRASEKIAR REDDY -
MEIMBER{JUDL)
iD .
THE HON'BLE MR.H.RANGARASAN 3 M(ADMYT)
Dated: g§?/hL1994
' ORBER/JUDGMENT
3
0.ANO. J 25 M6
ToANO, (WD ) L
e —— T .

Admitted and Interim Directions . @
Issued. : ) . -

»

All ‘
Disppsed of with directiois

smissed.

e -

Dismissed as withdrawn.
Dismilssed for Default.

‘Rejected/Ordered.’

, )
&/f’§;’;:éer as to costs.






